IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A. 327/94. Dt, of Decision : 17-10-94.
K.V, Janakiraman ee Applicant.
Vs

1. Union of India, rep. by
the Secretary, Ministry of
Communications,

Department of Posts,
fak Bhavan,
New Delhi=110 0O01.

2. Director General (Posts)
- Dak Bhavan,
New Deslhi - 110 0D1.
3. Chief Postmaster Gengral,

Andhra Pradesh Circlea,
Hyderab ad=500 001. s+« Respondents.

Counsel Par the Applicant : Mr. T. Jayans
Counsel for the Respondents : Mr. V.Bhimanna,A4dl.CG5C.

CORAM:

THE HON'BLE SHRI JUSTICE V.NEELADRI RAQ : VICE CHAIRMAN
THE HON*BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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Copy tos=-

1,

The Secretary, Ministry of Communications,Department
of Posts. Union of India, Dak Bhavan,New Delhi=110 001.

Director General{Posts),Dak Bhavan,New Delhi=-110 001,

Chief Postmégter General,andhra Pradesh Circle,
Hyderabad-500 001.

One copy to Mr,T.Jayant,Advocate, CAT,Hyderabad.

One copy to Mr,V,Bhimann,addl, OGSC,CAT,.Hyderabad,
One copy to EQbrary.ngT,Hyderabad.

.One spare,
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| AS PER HON'BLE JUSTICE'SHRI V. NEELADRI RRO,

1Y

VICE-CHAIRMAN' f

- — -

o . This OA was filed praying for direction
" to Ehe'ﬁéspondents to promote the applicant
to the cadre of JTS, Indian Postal ‘Service
Gr. A from the date on which Shri Raja Rao, /
his imméediate junior was promoteé witﬁ:all _ ”f
service and monetary benefits. This OA was : /
filed on 24-1-94 while he retired from ser- / E
vice-on 31-7-88. o fo
2. It is stated for the Respondents that / o

the applicant died on 6-5=94. The learned /

counsel for the applicants stated that the f

’ e
legal heirs of the applicant have not approached
|
him., ‘

PR

3. Tn—the—result,.the OA abates as per

Rule 18 (2) of the Central Administrative

Tribunal Procedure Rules, 1987./

OV 5~ —< :

— Yoo h
(R. RANGARAJAN) {v. NEELADRI RAO)
Member (Admn.) vice-Chairman

Dated 17-10~94 .
Open court dictation. :

ﬂ}vﬁﬂggi«u$q

Dy.Registrar{Judl)
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Tilk HOW'BLE MR.JUSTICE V. EELADRT RAQ
- VICE-~CHAIRMAN

AND

——

THE HO.W'BLL JR.K.RANGARAJLN = M .D.23)

LNWIEL: } 7.: /0_‘-7\[(2‘]‘;“
v . , /
QRBERY {Deenmry O ,{2@ E 2_,

Y Al LR B/C A HNO.

.

O.A.No, &?9\7W

AT A No., —_ : “(-W-rP—NG“-;\'_&
Addmitted and Interim directions -W )
Issued. W, ,f

oo S0
Aliowe

-,/

- Disposed of +th dlrectlon

84 Adagis aispes Lonfe 1§20 7
agfijoa,w/mﬁ ﬂu/&{ /S‘JL7'

) Mmmistrativ.e' Teibunsd '

. DESPATCH

260C1193k
onn SR






